
CENTRIL ADIN1TRATJVE TRIOUNAL 
CILCUTTA BENCH 

Ne.M.A.460 of 1997 
(O.A.840 of 1997) 

Date of 3rder ; 18.5.1998. 

Present : Hon'ble I.D.Purkayasthat Judicial rember. 

AMITAVA CHAKR18QRTY 

'is. 

UNLON OF INDIA & QRS. 
(EASTERN RAILWAY) 

For the applicant : Mr.8.K.P.Karafl, cjnsel. 

r 	 for the responflonts: 1r.P.K.krora, cunsei. 

ORDER 

Heard r.8.K.P.Karan, who submits that he has net 

Pi1d this M.A. being Ne.f1..460 of 1997 arising out of 

LA.840 of 1997. But I. find that the applicanti Amitavo 

Chakraborty, has filed this miscollanseus applicati.n 

thruh Ilr.9.Kj.Karan, Advecate. Whatever be the Pacts, 

b 	since the ld.ceunsol, P.B.K.P.Karafl has disouneel 

this M.A.9 the applicatien is dismissed. 

0,,A.840 of 1997 is fixed for admission hearing an 

30.7.1998. 	 - 

(O.Purka astha) 
Judicial Ierrber 

FA 


